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Order of the Single Member Bench delivered by 

Hon'ble Shri T.Chancirasekhara Paddy, Member (Judi.) 

This is an application filed under Section 19 of the 

Administrative Tribunals Act to declare the action of the 

respondents in termiAating the service of the applicant as 

Casual Mazdoor as per the orders dated 30.9.1992 passed by the 

respondents as illegal, arbitrary and dis&iminatory and to 

direct the respondents 	 applicant and to pass 

such other order or orders as may deem fit and proper in the 

circumstances of the case. 

We have heard today Mr.K.Venkateswara Rao, Advocate for 

the applicant and Mr.N.R.Devraj, Standing Counsel for the 

respondents. 

Mr.K.Venkateswara Rao maintained that similar C.A.)t9/92) 

had been disposed of by Division Bench of this Tribunal as per 

orders dated 16.10.1992 and that the present OA also may be 

disposed of by giving the same directions as in the said 

O.A.819/92. Mr.N.R.Devraj, Standing Counsel for the respondents 

maintained that the applicant had approached this Tribunal wthou 

exhausting the alternative remed1 and in view of this positIon 

that this OA is liable to be dismissed. But, this OA is co$red - 
in all respects by the Judgenient in O.A.899/92. We are of the 

A 

opinion that appropriate relief can be granted to the applicant 

even though the applicant had not exhausted the alternative 

remedy before approaching this Tribunal. Hence we proceed to 

dispose of this OA by giving very same directions as given 

by the Bench in 0.A.899/92. 

Hence we direct the resiiondents to continue the applicnt 

as Casual Mazdoor providedil) there is work (2) his juniors are 

continues. The parties shall bear their own costs. Furnish 
cOPY of this order to applicant's counsel by tomorrow. 

(T.CHANDRASEKHARA RADDY) 
Member 

	

j Dated: 26th October. 1992 

eV,

c-fl" 




